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will never I)appen. Let us not live 
in a fool's paradise. You may read 
the Gita or the Bible to them, but 
they are not going to come together. 

If you want a viable, economic 
automobile industry the only way is 
to nationalise it, and then we can 
think of producing a cheaper or small 
or better car and go forward with 
better utility models. That is tho 
only choice before Government. 

Therefore. the question, the test, is 
whether this Government which has 
been returned to power through the 
money of Premier Automobiles-
written in their own balance-sheet, 
lakhs paid to the Congress fund-this 
Government which has been returned 
to power with the money of Premier 
Automobiles, with the money of 
Birla" whether this Government 
which has made use of them for elec-
tion purposes, can have the courage 
of placing national interests above 
party or capitalist interests. That is 
thc choice. Let the Government talte 
up this challenge and in their reply 
assure us that the Government can be 
bigger than big busine •• in India. 

Mr. Speaker: This will come up next 
time when a day wlll be fixed. Now 
we take up non-offlcial business. 

lU8 hro. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLU-
TIONS 

FIFTY-SECOND REPORT 

Sbrl Hem Raj (Kangra): 
move: 

beg to 

"That this House agrees with 
the Fifty-second Report of the 
Committee on Private Members' 
Bills and Resolutions presented to 
t he House on the 2nd rJecem ber, 
1964." 
Mr. SpeaJCer: The question is: 

"That this Hou.. agrees with 

Bill 
the Fifty-second Report of the 
Committf'e on Privat~ Members' 
Bills and Resolutions presented to 
the House on the 2nd December, 
1964." 

The \Rotion was adopted. 

IU8j hro. 

INDIAN PENAL CODE 
MENT) BILL· 

(AMEND-

(Amendment of Section 302) 

Mabarajkumar Vljafa Ananda 
(Visakhapatnam): I beg to move for 
leave to Introduce a Bill further to 
amend the Indian Penal Code, 1880. 

Mr. Speaker: The Question is: 
"That leave be granted to intro-

duce a Bill furt'l-er to amend the 
Indian Penal Code, 1860." 

The motion wa. adopted. 
Mabarajkumar VIJaya Ananda: 

introduce the Bill. 

IU8t hre. 

NATIONAL RIFLE TRAINING 
SCHEME BILL· 

Mabara,iwlDlU' Vijaya ARanda 
(Visakhapatnam): I beg to move for 
leave to introduce a Bill to provide 
for compulsory training in rifle-
ahooting to all able-bodied citizens· 
b.,tween the ages of twenty and thirty 
yearl. 

Mr. Speaker: The question is: 
"That leave be granted to intro-

duce a Bill to provide for compul-
sory training in rifle-shooting to 
all able-bodied citizens between 
the ages of twenty and thirty 
years." 

The motiOn Wa.' adopted. 
MabarajlllllDlU' VI,.,.. .banda:. I 

introduce the Bill. 
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